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O.A. No.615/2011 

ORDER DATED 2l OF SEP TMJ3EKS 2) 11 

Pumoftam Sahu ...................................................Applicant 
Vrs. 

Union of India & Others .........................................Respondents 

i) è1il 

HON'BLE MR. C.R. MOFIAPA1RA, MEMBER ADMN. 
& 

HOWBLE MR. AX. PAThA. MEMBR(J) 

Heard Ms. C. Padhi, 14. Counsel for the applicant. and 

Sn D.K. Behera, Ld. Addi. Standing Counsel appearing on notice for 

the Respondents on whom a copy of this O.A. has aheady been served 

and penned the materials placed on record. 

Ms. Padhi brought to our notice that, though the applicant 

had acquired Ph.D at the time of promotion to the post of Reader under 

CAS as that of Di. D.L. Dath, Reader, RIE, Bhubanewar who has 

already been granted two advance increments, whereas, similar benefit 

has not been extended to him. The contention of the applicant is that 

he being similarly ciitumanced with Dr. DL. Dath, Reader, RIE. 

Bhubanewar, submitted a repientation vide An4re-A/5 dated 

1806.2008 to the Respondent No.2, which is yet to be cnnsidel?4& 

dispod of. In the above background, the applicant has moved this 

Tribunal in the prent O.A. 

During the course of hearing on admison Ld. Counsel 

for the applicant aibmifted that the will be atisfied if a direction is 

isa,ed to Respondent No.! to consider the representation 'ide Armeure 

AJ5 dated 18.06.2008 and dispose of the same within a specific time 

frame. 
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4. Hence, as agreed to by the Ld. CounI for the paities, 

without going into the merit of the ease, Reonrdent No.1 is directed to 

con thder and diose of the pading representation vide Ann.eure-A/5 as 

per the case of Dt D.L. Dai, Reader, R1E Bhubanewar and pass a 

speaking & reasrned order as per rule within a period of 60 days 

from the date of receipt of COPY  of this order under intimation to the 

appbcant. 

5.With the above observation and direction, this O.A. is 

disposed of at the admission gage itself. No costs. 

6. Send copy of this order akng with copy of the O.A. to 

Respondent No.1 for complianz. Free copies of this order be also 

made over to the Ld. Counsel for the parties. 

MEMBER JUDL. 	 ME$. 
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